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SHRI S. M. BANERJEE (Kanpur) :
Sir, the Business Advisory Committee
agreed almost unanimously that the last
day for discussion on the Demands for
Grants should be 25th April. At that time
the Business Advisory Committee never
anticipated the fall of U. P. Government
and other things. This is not obligatory
or mandatory. We can sit for one or two
days more di i the D ds for
Grants. Which is the rule that prevents
us from doing so ?

MR. SPEAKER : Whenever rule may
be there, we are having the guillotine today
at 7.00 P. M. and we will be discussing
Social Welfare from 4.00 to 7.00 P.M.
Today being the last day for discussion on
the Demands let us keep up the time
schedule.

AN HON. MEMBER : Industrial
Development and Company- Affairs is an
important Ministry.

MR. SPEAKER ; However important
it may be I am not going to change it now.
We may now adjourn for lunch and meet
again at 2.00.

13.03 hrs.

The Lok Sabha adjourned for Lunch till
Fourteen of the Clock.

The Lok Sabha re-assembled after Lunch at
five minutes past Fourteen of the Clock.

[Mr. Deputy-Speaker in the Chair)

*DEMANDS FOR GRANTS,
1968-69 —contd.

Mibistry of Industrial Development
and Company Affairs

MR. DEPUTY SPEAKER : The House
will now take up discussion and voting on
Demands Nos. 53 to 56 and 119 relating to
the Ministry of Industrial Development
and Company Affairs.

Hon. Members present in the House
who are desirous of moving their cut mo-
tions may send slips to the Table within
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15 minutes indicating the serial numbers
of the cut motions they would like tomove.

Demand No. 53.—Ministry of Industrial
Development and Company A ffairs.

MR. DEPUTY-SPEAKER :
moved :

“That a sum not exceeding
Rs. 66,03,000 be granted to the Presi-
dent to complete the sum necessary to
defray the charges which will come in
course of payment during the year end-
ing the 31st day of March 1969, in res-
pect -of ‘Ministry of Industrial Develop-
ment and Company Affairs’.”

Motion

D d No. 54 — Industries.

MR. DEPUTY-SPEAKER :
moved :

“That a sum not exceeding
Rs. 3,66,20,000 be granted to the Presi-
dent to complete the sum necessary to
defray the charges which will come in
course of payment during the year end-
ing the 31Ist day of March, 1969, in res-
pect of ‘Industries’.”

Motion

Demand No. 55 —-Salt.

MR. DEPUTY-SPEAKER :
moved :

“That a sum not exceeding
Rs. 50,09,000 be granted to the Presi-
dent to complete the sum necessary to
defray the charges which will come in
course of payment during the year end-
ing the 31st day of March, 1969, in res-
pect of ‘Salt’.”
Demand No 56 —Other Revenue Expenditure
of the Ministry of Industrial Development
and Company A flairs.

Motion

MR. DEPUTY-SPEAKER : Mation
moved :

“That a sum not exceeding

Rs. 94,85,000 be granted to the Presi-

dent to ¢« 1 the sum Yy to

defray the charges which will come in
course of payment during the year end-
ing the 31st day of March, 1969, in res-
pect of ‘Other Revenue Expenditure of
the Ministry of Industrial Development
and Company Affairs’.”

*Mqved with the recommendation of the President,
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Demand No. 119—Capital Qutlay of the
Ministry of Industrial Development and

Company Affairs.

MR. DEPUTY-SPEAKER : Motion
moved :

“That a sum not exceeding

Rs. 8,61,57,000 be granted to the Presi-
dent to complete the sum necessary to
defray the charges which will come in
course of payment during the year end-
ing the 31st day of March 1969, in res-
pect of ‘Capital Outlay of the Ministry
of Industrial Development and Com-
pany Affairs’.”

The discussion on these Demands will
be concluded exactly at 4 O’Clock. I will
put them to vote exactly at 4 O’Clock.
How much time will the Minister require ?

THE MINISTER
DEVELOPMENT

OF INDUSTRIAL
AND COMPANY

AFFAIRS (SHRI F. A. AHMED) : Itde-
pends, half an hour or so.
MR. DEPUTY-SPEAKER : All right.

1 will not be able to call more tihan one or
two Members from the Coigress side.

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND COMMUNICA-
TIONS (DR. RAM SUBHAG SINGH):
You finish it exactly at 4 O’Clock.

MR. DEPUTY-SPEAKER : [ will put
it to vote exactly at 4 O’Clock. On the
Opposition side also, 1 would request them
to stick to the time allotted to them.
Shri N. K. Somani. You have got only
10 minutes. Some Members have got only
2 minutes each. I canaot help it. You
will have to stick to that. Shri N. K.
Somauoi.

SHRI N. K. SOMANI (Nagaur) : Mr.
Deputy-Speaker, Sir, it is a great pity that
an important Ministry like Industrial
Development has been so badly devalued
that is hardly gets two hours because, 1
think, we needed much greater time for
consideringthis Ministry and the Minister
who presides over mnearly half of India’s
national production and its activities and,
1 hope, something would be done about
it.

Our country is at a critical threshold
of industrial development today and what
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policies and postures we adopt today, the
Government of India puts forward, witl
have a lot to say about our future, whether
we shall remain in stagnation, in recession,
whether we will continue to be set with
unemployment, with Jow per capita income,
with low production and poor exports or
whether we shall transform ourselves into
a virile take-off which will depend a great
deal upon the policies this Ministry has
to adopt.

1 would like to say, at this stage, that
there is something seriously wrong with our
decision making processes in this country.
When we discuss a country’s economic
programme and when we know that is be-
set with high cost economy and low per
capita income which is as a result of the
drift and ideological consideration, and
gruesome taxasion levels and a bogey of
sizes and monopolies, then we should be
concerned about the performance of this
Ministry.

A few months ago, we witnessed the
spectacle of this Government being pres-
surised into a 10-point economic pro-
gramme nearly under coeroion and at the
point of gun which, to my mind, is not a
sound basis for taking rational decisions on
matters which, I think, are extremely com-
plex and which call for a great deal of
consideration on all sides. I commented
a little while ago that we are beset with a
bogey of economic sizes vs. monopolies.
Some people are under the mistaken im-
pression and, as far as my Party is con-
cerned, we are definitely against price
ipulations, we are definitely against
monopolies but we should not forget some-
thing at this stage that if we have to com-
pete with the world, if we have to com-
pete with the developing countries, we
will have to look after what technology of
economic sizes, what instruments of pro-
duction, what sorts of taxation levels, are
operating in this country and if we have
to continue to compete with them and
export world markets and also to serve
our home consumer in a rightful manner,
we will have to be concerned about what
is not only taking place in India but what
is taking place elsewhere.

Therefore, whenever any important
policy decision is made, it should not be
made under coercion, it should not be
made under threat, it should not be made
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[Shri N. K. Somani]

under pressure of time. Now we will have

to adopt a computor technology, as far as
our decisions are concerned. We very
well know what parameters, what constrains
of limitations, what pricing infra-structure
limitations are there in this country.
Therefore, when we talk about the opera-
tion of any industry, we must assimilate
all these decision with a computer and
whatever rational, scientific and develop-
irg answers that we get from the computer,
we should be ablc to follow them. Com-
menting on this bogey of size, one must
not forget that Tatas manage, they do not
own—there is a great difference between
owning assets and managing assets—asscts
of only Rs. 464 crores, Birlas Rs. 447 crores
and (he third company. Martin Burn &
Co., Rs. 154 crores. They manage these
assets which, by world standards, by inter-
national standards, are nowhere, compared
to the world giants. But I am not ocon-
cerned with size ; there have to be econo-
mic sizes and there has to be modern
technology in this coyntry.

The second poimt that [ would like to
raise is that this Ministry has to act as
catalytic agents and the presiding master
of a tramsformation from am industrially
orthodox and conservative society where
the family deity has been presiding'over the
company affairs for such a long time and
where the bureaucrats have been presiding
over industrial management for such a
long time, to usher into a modern society
where professional managers must come
into being, so that the industrial affairs,
company expansion and all such decisions
are left to the professional managers to be
taken in the interest of the country,

1 am very sorry to say that we have
not—the Government as well as the House
—-taken any due concern or any lessons
from the recession. I understand that
therc have been tremendous difficulties as
far as the recession is concerned both in
terms of about Rs. 1,200 crores worth of
production loss as well as the adverse
effect on over 200,000 workers, but we have
not taken any long term¢ study about the
recession, nor have we adopted any helpful
policies wheré productivity -and - progress
are possible. ’

1 would like to comment briefly on
what happened last year, what we ah call,

APRIL 25, 1968  Ind. Dev. & Comp. Affairs)

3046

the demon of ‘gherao’. It is very con-
venient for employers as well as this
Goverament to condema ghesao, but ponc
of us has studied ths human psychology
or the sociological aspect of gherao. I am
very sorry to say that a number of employ-
ers were responsible for creating these
conditions... This Ministry, the Labour
Ministry and the Home Ministry should
have studied the behaviour aspeéct of it
and should have taken lessons from this.
There is a meaningful research study on
the subject of mature industrial relations
and industrial conflicts by the Indian Insti-
tute of Maoagement, Calcutta, and | would
urge that the Minister should tgke lessons
from this.

The third point is about optimwm co-
ordination. OQurs is a country where there
are abundant resources but there i very
poor coordination between ome Ministry
and another. So far, the Ministry has
only been concerned with creating capa-
cities on paper. We just this morning
read about the very sorry state of affairs
in the Heavy PEngineering Corporation,
Ranchi, where it is said that after 1970-71,
this huge Corporation is not going to have
any orders and it may have to be shut
down. Therefore, while we plan any pro-
ject, whether in the public sector or in the
private sector, we have to see that it func-
tions to the optimum size, to the optimum
capacity, at the minimum cost to the
country, because our economy is in such
a state that we cannot afford to have amy
experimentation. Therefore, H there is a
problem about the Railways, if there is
problem about marketing, if there is a
problem about plamning or finance, I expect
that this being a nodal Ministry, the pri-
mary Ministry in charge of industrial
development, the Mimister will forcefully
take up the issuecs with his colleagues on
the left and right and sec that industrial
problems are solved.

In this respect, Sir, as far as controls
are concerned. 1 would like to quote the
Congress President, Shri Nijalingappa.
who the other day in Bombay, while
addressing the All India Manufacturers’
Organisation, said that corruptien and
coatrols are (win sisters and he also said
that all such controls which are thwarting,
which ar® bhindering the progress of the
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industry, should be removed. In that back-
ground 1 do not know why the paper
industry is still being allowed (o suffer
conmtinuously and there is no imaginative,
there is no respense coming frem the
Ministry at all.

1 would like to ask the Minister . is
therc a single indastry or commodity which
is being forced to sell today its products
at just about 109, above the 1947-48 prices?
1 hope the Minister realises that it takes
5 to 6 years and costs Rs, 12-15 crores on
capital for a hundred tonne a day economric
paper plant to see the light of the day. 1
would like this hon. Housc to realise that
if next year or the year' after, there is a
shortage of paper in this country anad if
black-marketing then takes ptace, it will
be as a result of the policies of this
Government and the hon. Minister will be
directly responmsible for the shortage.

| give you another instance whese
optimum considerations do not weigh pro-
perly which is the instance of the small
car project. | do net know what the neces-
sity is. Have we got enough foreign
exchange to play with these ideas ? I am
told that the Government is going to set
up a new plant for manufacture of small
car in the public sector. It is going to
cost Rs. 32-35 crores in foreign exchange
and even thea we will be beset with the un-
certainty whether the small car will see the
light of the day. As agairist that, there are 3
of 4 automobile manutacturers and a study
has revealed. that if only Rs. 5-6 crores of
foreign exchange are provided to them,
pot only the production of cars i this
ceuntry will go up but the unutilised capa-
city and the uneconomic production that
is going on i the country in the ongi-
neering industries will end. Therefore, in
matters like this where we are playing with
the scarce resources on the omé hand of
fareiga exchange and when we are consi-
dering the unutiiised capacity of our cor-
porations on the other side, there has to
be a rational dezision and the Goverament
of India should not stand on prestige and
say that there has to be a small car pro-
‘ject i the public sestor.

About the lack of co-ordisation when
} mentiened a little while ago, 1 de mnot
know whether his colleague in the
Commerce Ministry corisulted him becavse
under the laveat import policy, belts, nuts
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ar}d screws, steel balls, matbeable castings,
wire repes— items like these—for which
there is an adequate capacity in this
country and for which the engineering
workshops are lying idle, are being allowed
to be imported.

Lastly, as far as indigenous technology
is concerned, very little work has been
done by our chuain of National Laboratories
and it is high time that we pay more
attentior and put more resources at the
disposal of these laboratories amd more
meaningful projects should be designed so
that we get owurselves rid of the foreign
imported techmelogy amd give encourage-
ment to our own people.

sft g AU (g faoelt) : SwI-
sqe1 72T, ag faug weasa AgEagd &
AT | A [I-SATET FT AR &
@ X wigs ae-frar A grEsar
Y v e agy F awa ey § o &
Frwar g 3@ R fRe fmt o few
faere & fez @1 ofed | SuTenm
wer, fm AT A W E AT ¥ oF
dar 3 A dare T ¢ wifE g wenem
¥ frgy o av ¥ w18 ¥ar w7 7Y fear
¥ foaad f wiven & gy Soarfrr fag
A aF | TN oF AW AwQErd g
qray ¥ owd Y ewm fem gt K
¥ g § 5 ag v qnf o &
sareer @t & | #fy o unr 2q Y
Sref-SareqT §1 AT § 1 TR =TT IGAT
) Fa7 g & ? A=) ) WgK 9w 4%
qrErd ¥\ qTOE AIgH g R g 66 &
IAW F IJeweA § S« FHY-gE Iq e
&7 rq FT far 1 o 3 Freana
¥ grs Qfey feaar FAESY faeer oF
o Y aet F e af § S S,
wiearer, dgifmaw gafe, awr anr
I F AT A FRT §, ST we |
2+ 98 AR @ Fh A U IFA S
fory WY W FPATET FT TS AT A S4X
g agi fean, o ag I a® ¥ -
WY
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WWHN gAIMTEI AW 3
oF g1 & 7% ¥ fe Qg gw A w9
aror o fears ag A & frew g
¥ gg foaat gaww @ € 9% @Y whey
® w9 F oy F1% fawr A€ ¢ ) 7€ wen-
@ s SEE, el sk fande
t @ & o wfasw & fag A1 #14-
w0 AG & 1 @ AY FIREE T TN
T o gt # fmar @@ g AR
7z framr g I ar g&t w few o
FTH FTAT @AT & | RFAger FHeT v
A s W ST AT AR N @
3 fawren s, Aafrs frem 3
fear ST P AR T o WY R A
1 fdi # § A A @ = & wfed
Wg@T & ¢ 1 Fawwar § &5 oo qrd
frge sranfrs Nfy & afkgel wasw
N 9&1d § | ag Lfefeaa oifad ot &
199 FgE A af NATIWITNE 39
Fot T gET AT ST Y WA v
famr & 7 oW 3} S aq 1962 § A%
u 1965 ¥ mg@ @ mar % S® W
Hifq ¥ gw Tw w7 wfavar a8 w97 )
9 ¥ 7 A &1 T fF owa dw ¥ wr
AT AT QN I A g U9A W H
NIAT 9T WX T AAF TS G0 ALY FW
THA |

I & Q@ wfawE: weE ST
2 ¥ 1 oF A 7y B A N sraeEwar
® qu frar o 1wl W 9 i
THF AW ¥ IW FT I W Fa F afqss
AT A} ¥ N gfaey #v afase @
i@ Akd ) g
ww s AT Hag dm e fs T
g ¥ W @ NN AT &7 T G awAT
A @ IMAFT FEH g FW AW H
R g awrg o gER AW H A
T 99 & S ¥ g9 qgi § @, 9w
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aWA A R faden gm o fe
AN FETE I WY AW A YA
wifcids eet Fed & wolt ag wogwe
Mfcies {e & afew gw Q=1 ardl &
wq%d @ § 1 37 F wfawar ¥ fow g
e AEY IOy AR T F FAay wy
qUFA F fagse ¥ N amw T
e 1 A al W gW wEwE ®
faget Nfeat & g 71 T & ? T
FTET 9 &2 g, wEd /Y & | -
fare G g &, WAee daT Y @ AR
T gAY TOfaE qar w1 gy ¥ @
s fFar @ e 3@ A fomAr
wd-sAEqT @09 gh e ag q@ A F
FAEET § | g A H ;W F oo
ifersl A a6 AR e ag FYr g 9w
a% ag gefgae arfwd) &1 & a==
X Y wd-suaeqr A g wfeT a7
FX A TF 7@ 91 T #5999 5@
FY §AR ALY g | AW STET T AT AW
¢ fF o anal 7 aog ¥ @ gusar
¥ ¥ gar g€ § 98 X frar ot 1 uw @y
Aaawm O & AIfET 99 W waw a@wn
FX F faq woar 7Y, Sw & faw g
&Y 39 F fae A 98 0 W aw gy
T ¢ T & qEFT NeewEw  oF, w
T # &1 wfFT & ag w7 g fr
9 a% g Nfq A8 a« I 7R 39
%mgﬁﬁﬁqwiﬂaﬁz@zﬁm
9w afead 7di fdm S aq 9w |
# st frre @ 7€ & avem afer .
SN uw I ¢ AN farad w®
o | @fe I8 § qEde @
IE@ § WR [ A 9d 1T #) gur-
WH JE@e | W fag 99 aw
At § ofees &8 qaraAfal ¥
Afagt G T Il aw aw 9w F 2
IR A T WK I APNTT A
iwmmmg
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Fauwar §fF 73 Y TawTrd
A Joa1 74T AR 39 F a1F IT A
g s @ & uwifawc
AT FIA $Y I WA Y R o
o <tedw & S AEAT &) 9gy waT
war 5} fr wdear ¥ g star ¥ far o
e ¥ ae A fear A dw T &
wIEHAag 0 G ¥ AN
St & ST 5 9g w97 99 IHE AT I
FH g SR qgi ¥ safe@E
EIAH F3 | 32 JANT IAF 9 FT AGN
¥ 1 78 3w &1 SANT fedt dhr A

31 g 1 IET WA agw T aw
¥ wEed gaT & | FfAg & o Ay wq
w7 fadg AT g |

MR. DEPUTY-SPEAKER : Now, Shri
Rajaram.
st AYerrATa (FF9T) : IUTSAE WE-
T@, g& aveq w1 wig  faaar arfge
* MR. DEPUTY-SPEAKER : We start-
ed these Demands at 2.8 p.m. I have to

give 40 minutes to the hon. Minister. So,
for thc Congress side, I have only 12 minu-
tes left. T can call only two Members
from the Congress side.

&t ARG : FF W WA TH a9
gy fear am

MR. DEPUTY-SPEAKER : 1 am help-
less. He may talk to his Whip. 1 shall
call three Members from the Opposition
and then one Member from the Congress,
and again three Members from the Opposi-
tion and then one from the Congress and
then the hon. Minister will be called.

SHRI RAJARAM (Salem): The re-
port of the Ministry of Industrial Develop-
ment and Company Affairs begins with the
following sentence :

“The Department of Industrial Deve-
lopment is responsible for the active
promotion of industrialisation of the
country by encouraging the orderly
development of large and small-scale
industries both in the pnvat; and the
Pubhc sectors,”
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T want to ask the hon. Minister whe-
ther this Ministry has been promoting
orderly development all over the country.
Some parts of the country are still back-
ward. Some of the States are being neg-
lected. The requests from some of the
States are not at all being looked into.
The resuit is that we have been demanding
a decentralisation of power from the
Centre.

For instance, even when the Congress
Ministry was in power m Madras, the
present Planning Cc , Shri
R. Venkataraman, who was then the lndus-
tries Minister of Madras had applied for a
licence to establish u steel plant a Salem
which is my constituency, to this Ministry,
with the necessary stamps and other things
and with all the paraphernalia. Even now
we have not got any reply from the Central
Government in regard to the Salem steel
plant.

The policy followed by this Govern-
ment regarding industrial development has
also been a policy of vacillation. It has
not been a definite and clear policy. Be-
cause of this policy our country is now
facing a big recession. In fact, it is not
only that but we are going to face a big
crisis because nearly 40,000 engineers are
going to come out of the colleges this year.
Besides, from this year we expect 17,400
ergineers from 138 engineering colleges and
24,500 diploma-holders from 288 polytech-
nics. That means that there will be over
83,000 engineers, both graduates and dip-
loma-holders on the rolls looking for jobs.
This is the condition of our country. If
this Department had done its work pro-
perly and ina very gradual and orderly
maanner, then such things would not have
happened. This Department has not deve-
loped industry in this country. Rather,
they have developed themselves.

We have developed three automobile
units in this country, one is the Standard
Motors, another is the company manufac-
turing Fiat cars, and the third is the one
manufacturing the Ambassador car. As
far as | have seen the Fiat car, if you close
one door, the other door opens. That is
the condition of the ISI specification laid
down by this Department. The automatic
system of locking has been lost in this.
When I was in Japan, I had seen some
taxis which had been fitted with such auto-
matic system, But without any automatic
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system, in the Fiat car, the door opens in
this manner. All these things have been
manufactured with tin, perhaps made out
of kerosene tins...

SHRI
Dalda tins.

UMANATH  (Pudukkeottai) :

SHRI RAJARAM : Besides, take the
case of the Ambassador car. My own
Chief Minister Shri C. M. Annaadurai bad
purchased an Ambassador car some time
back...

SHRI KANWAR LAL GUPTA (Delhi
Sadar) : It is not Ambassador car ; but it
is embezzliement car.

SHRI RAJARAM : Hec had taken
delivery of the car from the workshop to
his house which was hardly two furlongs
away from there. On reaching home, he
noticed that a sound had developed in the
gear-box. He rang up the office of the
firm and immediately they told him ‘Oh,
that part is gone? Send Rs. 80 tous;
we shall change it, and we shall give it after
six months.” This is the ISI specification
which has been developed by this Ministry.
Is it possible with these three monopolies
to export even a single car at least to Cey-
lon, if not to Ceylon, at least to Mauritius,
if not to Mauritius, at least to South Africa
or at Jeast to a very backward country in
the world...

AN HON. MEMBER : China.

SHRI RAJARAM : No, not China,
because China is highly developed.

So, this matter must be looked into.

Then, I would submit that ours being
an agricultural country, we want power-
tillers. The land-owmers in our country
are small land-owners. We have manu-
factured only 252 numbers. When | was
in Japan I saw that tillers had beem manu-
factured at a cost of Rs. 1500 and the far-
mers there are utilising it in a fine way.
Why should we not advise some of the
industrialists in the private sector to come
forward and manufacture such tillers which
are required in such large numbess for the
sgricylipral development of our country, of
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at least why should the public sector not
come forward with such mamufacture ?

In the budget speech made by Shri
C. N. Aanadurai in February 1his year in
the Madras legislature, he said :

“We understand from the Govern-
ment of India that a plant for mabu.
facture of polyster fibre in our State
involving a capital outlay of about
Rs. 10 crores will be shortly licensed in
the private sector”.

We had requested this Government to
sanction a licence for a unit to manufac-
ture polyster fibre involving an investment
of Rs. 10 crores. But till now there is no
reply from the Ministry. I was told that
there is some clique between big mono-
polists living always in Delhi or operating
through liaison officers I staying in Ashoka
Hotel or in Ministers’ residences or in Cabi-
net Ministers’ places and other places, and
tho authorities here. This application has
come from a Tamilian with Tamilian re-
sources. So I think there is discrimination
going on in this country. The north vs.
south controversy is there. :

1 am requesting this Ministry to go
into this and eee that the needful is done
expeditiously.

My Chief Minister has also requested
that the second unit of Indian Telephone
Industries should be established in Madras.
This request should also be conceded.

MR. DEPUTY-SPEAKER : Hon. Mem-
bers may now move the cut motions to the
Demands for Grants of the Ministry of
Industrial Development and Company
Affairs, subject to their being otherwise
admissible.

Cut Motion Nos. 2, 3,22, 23, 31 10 33

SHRI SRINIBAS MISRA (Cuttack) :
1 beg to move :—

“That the demand under the head
Ministry of Industrial Dewvelopment and
Company Affairs be reduced to Re. 1/-."

(Faiture to evolve an effective industrial
potlicy. ().

“That the demand under the head
Ministry of Industrial Develapmeat and
Company Affairs be reduced te Re, /5"
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[Transaction of business by industries
in public sector (3)].

“That the demand under the head
Industries be reduced by Rs. 100/-.”

[Failure to check the imbalance in the
setting up of small scale industries. (22)]

“That the demand under the head
Industries be reduced by Rs. 100/-."

[Slow progress in ‘organising industrial
cooperatives, industries. (23)].

“That the demand under the head
Capital Outlay of the Ministry of Industrial
Development. and Company Affairs be re-
duced by Rs. 100/-.”"

[Failure to establish another cement
factory near Sambalpur (Orissa) to exploit
the high grade lime-stone deposit there.
(3]

“That the demand under the head
Capital Outlay of the Ministry of Industrial
Development and Company Affairs be re-
duced by Rs. 100/-”

[The slow progress made in manufac-
turing tractors. (32)}

“That the demand under the head
Capital Outlay of the Ministry of Industrial
Development and Company Affairs be re-
duced by Rs. 100/-"

[Losses suffered by the Hindustan Photo
Film Manufacturing Company due to faulty
planning and administration. (33)].

MR. DEPUTY-SPEAKER : The cut
motions are also now before the House.

SHRI P. K. GHOSH (Ranchi) : The
slowing down of the rate of industrial pro-
duction in the country has become a mat-
ter of great concern. As pointed out in
the report of the Ministry of Industrial
Development and Company Affairs, the
increase in the index of industrial produc-
tion during the first nine months of 1967
was only 1.4 per cent as against 2.6 per
cent in 1966. It is stated that one of the
major factors influencing the trend in the
industrial output was the d=cline in the
general level of demand, particularly de-
mand for investment goods.

To meet the current situation, the right
policy would have been to create condi-
tions which would put additional purchas-
ing power in the hands of the masses by
encoyraging industries to ¢xpand their prqs
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duction and to go in for repid develop-
meat. With the expansion of the indus-
trial sector, avenues of fresh employment
would open up which in turn would lead
to increased purchasing power in the hands
of the people. The fall in the industrial
output could to a great extent be attributed
to the operation results of the public under-
takings. We are losing Rs. 588 crores
worth of production apart from other losses
in the public undertakings where an invest-
mewnt of Rs. 2500 crores of public money
has been made.

What are the reasons for this trend of
development in the industrial sector ? First,
there is continued labour unrest. We have
put inexperienced bureaucratic ICS and
IAS officers in charge of these under-
takings. These people have no sympathy
for Indian labour. They have been
trained under the Britishers and do not
care for the amenities and aspirations of
labour. They are penny-wise and pound-
foolish. They adopt policies which dep-
rive labour of their basic amenities.
Thereby labour get frustrated‘and do not con
tribute their full to production. The result is
that production goes down and there is loss
running to hundreds of crores of rupees.

Then there is a lot of isms which we
find in public undertakings—groupism,
provincialism, favouritism, nepotism...

MR. DEPUTY-SPEAKER :
etcetera.

Etcetera,

SHRI P. K. GHOSH : Then there is
communalism which is the most dangerous.
We saw a manifestation of it in Ranchi.
The incident in Ranchi where minorities
were butchered is a matter of deep shame
for every Indian. We should try and find
out the persons responsible for this and
punish them adequately.

The Heavy Machine Building Plant
under the HEC, Ranchi is in the doldrums.
In the opinion of the senior engineers
HMBP will never be able to keep up the
supply schedule for Bokaro. Some one
lakh tonnes order for Bokaro is being
systematically off-loaded and some are
being imported from Russia. HMBP has
been paying a heavy amount of compe-
nsation to some undertakings for not being
able to keep the delivery date. Many
¢quipments whigg could be manufactured
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at HMBP are being ordered from Russia
for Bokaro.

The reasoa for this is that rabid favou-
ritism, Proyinciglism and nepotism is being
practised by the General Mapager which
has brought about a general discopteniment
among all sectionsy of the employees. A
person who was a draftsmaa before joining
the HMBP has been forklifted to the position
of a senior design epgineer. Anether bot
favourite who before joining the HMBP
was a chargeman, has got two promotjons
and awaits the third one.

The techpical supervisory staff are jn a
fermemnt 3s they complain that the organisa~
tion chart now being inirodyced is a mest
arbitrary apd a prejydiced ope. They
poigt out that some officers who have
already a number of promotiops without
having the corresponding gualifications and
experience compared to gthers will again
recgive prompotions, whereas for others
holding key positions, all aveayes have
beenp blocked. Administrative personael
rather than the key technical persogael have
heen favayred in the chart gnd they ars
assured of mapy lifts while disgipling at
the shop floor seems to be at the lowest
ebb.

We copnot allow such statg of affairs
to continue in this key undertaking on
which the futyre of the country depepds.
1 would, therefore, suggest that an enguiry
by reputed engineers of other private and
public sector concerns be instituted and
they may be entrusted with the drawipg of
the organisational chart besides holding
a thorough enquiry in to the working lqad
of engineers, their respective qualifications,
experience and competency at all levels.
With the present General Manager there
is no hope for the HMBP. He openly
declares that since he has a lot of influence
among the high-ups, nobady can teuch him.
I would therefare, suggest that this man
should bg removed.

My last point is this. The small
industries are being badly neglected by the
Industries Department. The small indus-
trics are giving 33 per cent of the total
industrial output and are employing 35 per
cent of the total industrial labeur. But
we are giving only six per cemt of the
industria} yay material, either imported of
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controlled, to the small industries. Therefore
T weuld suggest that 50 per cent of the
industrial raw materials and 50 per cent
of the foreign exchange for the raw mate-
rials be given to the State Directers of
Industries so that the smaH imdustries
could draw their requirments from them.

MR. DEPUTY-SPEAKER : Dr. Ranen

sen Six minutes.

DR. RANEN SEN (Barasat) : Sir, the
present state of affairs in our industrial
sector is a sad commentary on the functio-
ning and the activities of the Ministry of
Industrial Development. This was anticipated
long before by our party, and it was stated
in this House also. The whole policy
abopt industrial activity, which was laid
down by the Government of India, is
founded on a wrong basis. It has been
our experience in India that the industties
haye been depgeadent en fereign ecollabo-
ration, foreign knowhow, foreign mesey,
foreign machines apd foreign spare-parts.
There by, we have allowed ourselves to be
bullied and blackmailgd by the imperialist
countries from the very beginning which
was very much apparent and which mani-
fested itself after the Indo-Pakistan war of
1965.

Secondly, our industries were allowed
to be gradually grabbed by families of
monopolists, the houses of monopelists
who have thrived not only on the industry
of our couptry but op the private agctor
also which tried to gain advantage as rpch
as it could, and also from the public sector .
This is quite apparent. The industrial
policy resolution has been watered down
long before; not only that. the Gowgrn-
ment allowed the private segtor to erpde
on the industrial policy resolutigps of 1948
and 1956. Itis a known fagt that when
the Cement Corporation was established
the ostepsible pyrpose was tp manufacture
cement. But as yet not a graip of cement
has begn produced by the cement gerpoe
ration.  Its main functiop is only distri-
bution of cement all over India and that to
after our experience of CACO from which
the Copgress, Swatantra and Jan Sangh
reesived lakhs of rupees.

Jt 13 spid there is industrial repession,
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But what has happened to our wagon
building industry and other engineering
industries ? For the last few months we see
in the newspapers that wagons aré being
exported to South Korea, South Vietnam
and other places. Theréis also an agree-
ment with Soviet Union, Huigary and
Yugoslavia for supply of wagons. The
miffikter slionld clearly state what is the
position: of tlhie wagon industry in' our
country, because several waggon factories
have  been locked out for months.
The Indian Standard wagen Company run
by Martin: Burd, the owner of whith
ruiis firmy worth RS. 175 crotes—Mr.
Somafi also' referred to it~—has' been
closed for the last 7 months. Are they
getting orders or not-? What is the' order
phied by the Railway Board on this firm ?
What about orders for supplying waggons
to Soviet Union, Hungary, etc. ? Wé find
there is’ a' definite attemipt heére also’ to
blackmail:and buily the Governmeant and-
we find these industries are being kept
closed for monthis and monhths.

Sifiall-scale industries are suffering or
account of two things: Firstly; the supply
of raw materials—ferrous and non-ferrous
metals—=is very meagie. So many small
industries in West Bengal and- Howrah- are
suffering. Why is this discrimiibatiod Being
made against’ thie small’ and meditifii indus-
tries in.the supply of- raw- materials ? The
subsidies to them are also very meagre.

ThHeré: ate o alequite arrangenients for'

marketing: and- modernisation, though-the
report says some attempts have been made
to modernise them. Unless we help the
small and medium industries aud save them
from the laught of big b Indian
industrial sector cannot develop. Simply on
on.the basis of the State sector and the
private sector, which is the big business
sector, we cannot nurture the industrial
sector of Jndia. Therefore, the present
policy has to be changed, but not in the
light of the advice given by Mr. Somani.
His- was the voice of the monopolists.
Government must listen- to the common
peeple’s voice and’ try to build- up the
industrial economy, so that the small and
middle. producers may. be able to build a
prosperous industrial sector.

o e (gfY) : TS Wi,
Deefdasr Peaitie geaerf o aitisy

TIRET FT AT § I F AT FAF
fro wer gdr 20 et ¥R
FHEAE I AN FT ¥ gm At
A ofF # 7z sPr didw § O
¥t Y AT w7 R fEE,
# & o qar T & fye TR
Rfas Ay T4 T Frdaw A AR
N 7F ST FY AIGE A I <@
¥ sarfiecer fre A w5 § @
AT W g S A ¥ | g FF WS
2 o warfedr 1 seeiwRar = Afy
aft aww AT Jafs Sewr agEF
et B gl qeaet Afy, wmer
gt fify, omfa graeh Afg s
o geaedt Afy sarfe Aigar aee
g F9 | A AW 99 g3 aF qgEr
g aaNga ga gy W E o
& forat e & 98 TAIR A@T IAEA
7Y & TgT & | IevIRT arHAT HT AL T
seme wEF &Y e & et q X
At it @7 ¥ At @ @ faar & )
AT Tw gER F 6T A @g forar
A ﬁmwmél

""" FTE T 1948 ¥ Jefeeger arfeft’
W g AT 1956 § SEEr
AGRAAT | WY G A gg e faar
f fgrgeatr § Wi st @ AR
fergean & stavNFwr g Tar § 1 av-
T ¥ v wafeat fasrs o e AT &
ffiE o F @A g &1 gw A
AN Ty WA G5 oan,
R dgretfay #8848 ff ok e
g feqid g 57 A et & @y
¥ grs @ g & fr w § oY
g @ Aff &1 TSN F@ owEw
s aY gu § SfFT 97 A AW Jar
78 w1 ot gwar & fr seifte @Y
T g WANET T A qAw § ag
fag ft ghts | wRTNEQ & qae
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a1 Qar & 7 @ Aqew o AT A A consideration of the Managing

g1 uF armd wfes deww M g,
mius sEEEaT o 8, T A T
ST WH ST 8, S wAE & q@r
F 3 oot IoiEm § SR WA
fag ok dew waew g g @
qfers daec ¥ W1 TR G WY
aifes @1 2ok STedwT d @
3‘aﬂqfaamtshmﬁa'$€ta12,ﬁa‘1ﬂ‘i
mfet &1 Foea wogd & ey A1 &
aAT AT § B A A R Wy @
o § % gwwar g fee dmi gfeat
¥ @ 1w o afad Sarg &
AfFE &1 s Afq @, | AEEd
fag g

AT FfaEA & ageg = /o
& 29 %1 & wyae @ § 9w fag f
Wt forz e ergEe SgiN feam §
Faforr o faeem F AR A foE A
Fgr mar & fr @wee FOEr SR g’
IO H 1970 gF =W fgww # @A
3 | AT g7 araeg § § o "reo o
TG FT T FIAT ATEAT § | ST AT
2:

“In any case, the Managing Agency
system has always been a potent factor
for the concentration of economic
power, and it still continues to be so.
Its importance even at present as an
instrument of concentratjon can be
judged from the fact that in five of the
large Groups mentioned in Col. |
below M Agency acc d on
31-3-65 to the extent indicated in Vol. 2
for the. link with the other companies
in the group.

Col. 1 Col. 2
Tata YA
Birla 82%
Martia-Burn 9%y,
Bangur 45%,
Thapar 587,

Agency system is, therefore highly
relevant for a study of the problem of
concentration™.

7z @ fAfa oo faew & @
e @ T fgar I anfgg |
g T & foe A g+ =rfge 1’

Tertfae geil ® FFafagi g T
fear 9Ty & 9qd A AW § 59 FET
qEATE | AR FE g fF ag A
dam ¥ ¥ AR ¥ ow fad Ry
40 | afFT g9 wfaaga § 5w faw
F |11 IAT IfEE HIT W TR O
e e wifgg ) & A g § &
a3 a7 v A | § qawar g
fr ux sifrgas W@ 21 SNeEF
qfed s M AN q@aeg EF =
fasr &1 a @y 97 & sgw o
Fredy drar AT Fifgd

o s att s wwA § |
wERTE FAA A S g frar ar @
F & o7 qr T@AT AeaT g | 99
"ot 7 fodie § S F e W 9
gHE fear a1 fF & e wfwaw
Farar ST 9ifed | gw gvaew § 9w
FEME:

“The Committee feel that a crucial
stage has been reached in the industria-
lisation of the country and if the
slogan of self-reliance has to be given
a content and a meaning it is impera-
tive that the strategy of industrilisation
should be reviewed pragmatically by
an expert body. The Committee
suggest that for this purpose Govern-
ment may appoint an Industries
Commission, with representatives drawn
from industry, trade, commerce public
sector, financial institutions and econo-
mists who should have intimate
knowledge of industrial development
in the country. The Commission may
examine the extent to which the
Industrial Policy Resolutions and the



3073

Industries (Development and Regula-
tion) Act, 1951 have been helpful or
otherwise in developing and regulation
the setiing up of industries on the
desired lines. In the light of their
findings they may indicate broadly the
strategy to be followed for bringing
about self-reliance in industry at the
earliest, keeping firmly in view the
resources of the country and the
aspirations of the people™.

ot dvx w1 frer mit g I AW F
& wEard ¥ ag fawen & ol Fo de
9 Y fF g2 FIROEA ¥ A §
R Y fr g5 Trede e T sty
Wt & ITHY U0 wwo wHo FT AAIHA
FTar o w1 & 1 & =vgar § F ag w-
T & faf e §) wd aR HEwg ¥
& T 7 frar s 1 g 39 fR wTe
S Fz wEEETd w19 A W ST
TATE & SEF A AT FFEE | I98
FFIISEGT #7 AT 2§ | IqY =T THo THo
faar & @ qro faraw § wATETH T
faaT & Sro mrve o TreT § 1 TR FATAIT
¢ fF fegem ¥ fray qofufy ag-ad
§ 3N w wH w@aer g o
atg § wow ufimea) stma s o
T g ¥ ww o ISEw sfada
g Wfe ¥ fr fage e @ra § 9
FAZTT W% o9 Q A & IAH &
g fear arg 1| @) S BanE @
2t war 2, gusr £ fear Fg
gard e TR ag agw g€ 9.
I aaq favar of@R N gy w9 g
9t | ey sefaar AR AT & w1
a5 fafqaa o oo fasmr ar (&
WANT gIEg, A IHAME, B EGATE
T owmgar g f5 SR fagd ar g
forere A frata Y T o & FE W W
frar a1 | 99 fram # g€ fewe ¥ foar
g fF oito Qo fagar 1920 ¥ oF awx
¥\ @ g arenE qrel F 99 9 areE
FOu-w0a W & FAF w0¥ 7 P 0
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21 #% @ wgd E v 37 A & o
TF ATE T97 § |

Fain wear dgar g F o @)
Sierel &k & o & & fog fafage
AT FHET F TN FT 0F AT fasrar
ST, @ifF @l 1 9dt feafy & gar
|

oiet A § o feafs g 9@ ¥ wwe-
g F1 A1 T § AEY IFAT & 1w A
278 FATIRAT 9 qAafaat w1 -
ATV F 2o T I7 A 39 I Y
agna g 5 gaR 3 § 9 {eedhw Y
TN FT FEAT & T8 A a1 @y & A
qF aF 7398 gonafy fred g g

st f & 7 ot Fa7 8, o defegmw
Rl fasrar o, 9 3@ aw W oS
* fr fagy fiw o] § fFamr semn-
F gAl g AR wfasr & seriwa
e ST g ifgd, s w1 e
Fa1 grAr Fifgd

T ara § 5 fafew g &
THE ¥ @ AU, q9E, WEW W
s e A B griERw ¥ grr
fawre w1 wifa 7 & aga waex Ry
T, FifE 3T 9@ ¥ AT G T HERT
&ar av | AFFT fag, I, T R
s 7e7 e wfs w3 frgd gu g
w1 frad gu v @ dfaer e
! agw F U @ 1 AP e
el |

W W=l & w19 & §@ wArwm £ oy
#7 fadry war g o

ot At Aw (wweEd) © gorsaw
wdem, @ e & 30 1 qx wgr mar @
fr & fefgaamesmm it amet &
AT 7 W Ay ¥ A w7
fear mar ¢ 1 77 o aga vy W A
Lo f g
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w1 Fdme R F e 3 A N A
9 WE T s fas 2 fF
Far® fafedt ¥ sowan, o J@ a¥-
T g F ff g 7k § e =1
gefezaaredaT W q7E ¢ s @
foar & A fade & FF o S T
SMezaaw far afgr o adead
fEAT R aRd Y g wx ]|y F e
Fmr il 1 AT SR 3 TR Fefeaan-
T FF Y e FEE At sw A
et st Far Tfedr

Igd M FWariz s *
Fefigae wdwA Wi W T @,

Ay s 97 &) caTfe @ femr T

T 1 g A ATHE ST T T T I
qEE: F (S FUW FIA T AT A
fomm &1 wR fgvgeart &1 g5 WA FET
& Argd e F|E ¥ I # Faw
AT W |

ficdam a7 e faeger e € 1 fER
fir st w1 Fdem &7 | s @,
e o vy dftew A it fire w@r
¥ T wrg W Nyl faw @ E)
Fqrr A AiewTaTEeT ¥ S ¥
fadr ¥y qxanAt &1 FTHAT FT T—ATE
TqT ¥ St AT WA M §, I F wi
% areafas #a 34 @A §, A =iw
# ¥ 125 woq & faedy § 1 o feafay 9=
R & AT FS ®Y § | ST T A
e @ € A d g o & fe
sy a1 foreer sTewee @A i, Iad
e 8w e dag Roagram

fr @i frw Tl #) weTes AR,

2300 - T TH- F)- &, Nt I G
¥ew weme fek-660- o e ¥
TR W WA W R )T
w1 awmET & @Y R T @ e

APRIL M 1568 hel Bev. & Comy Affairs) 3076

et §, Sfer g & oraeaw et
REFTG Fw o wd ) wh A
T e ¥ g e e @ g
¥ ety # ad) a< @ &, e e
Fwmromry fr g o o
TRrE Fifedt 64 T oy A §, e
Iq A TSR 65 AT TR F gEY |
wyweE fF 18 wemm w@E,
wAF @Y

A d ) wer § 5 fRw
fr 905 & | 7ol @ 93 § Fr woae
IR W T Y AT T ST Q- §
¥ T WH FT PO TR A& S, N fF
aArT W - W A dRX W W
free§ WA TAR @ frem & wn
faeeh ogx % @ P g § 0
¥ ¥ uF GRS & | SH A AL
fopatd fom o § IfeR Zae age
T fep oy ¥ 1 298X F A ¥ FT
T gy oma & e wdc gF wod,
frp AT, A OF F T I W
e e @ o fede gt &7 ar
A ams arft mfex, 97 FF
adf o v &1

FOFR A Fefegaw ey &1 wiw
ge fear ar | oee § QA szt
AL | o T AN 5 omeEe ¥
shewT a8 vewEe FTaw fRar ot )
T AT, q¢ Wt aaa e € P
FYFTC W I® 5 AT T Ry

seae, Toeary ¥ e ety
T T gwdt E AAfE gt oS
A qgd ITToH . 1

# 3 o &6 fabreee s o
ol frel o o oo, roremTroF 2t
W ETER T W oY vk 20
W, 10688 ToF 3 3% apgere
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AT 7 7 feiE 3 wiw 1968 sy g |
WA § TR O | & e ¥
T TR X AT wes Y e,
1967 ¥ H w3 KA T ok A
e wreeT< SErgafendy frare we o
¢ o § @ v Feaia & R
wrieT (' & Wy wiew & fedew wEw
fr ag g7 @ ¥ oot @ Frgm ¥
SANY, ToReRT 3 SR ¢ TR anfir
I HT SqAEYT FT |

¥ & 3y gead qEA F ek g
N FhggFA T Hag okaw & fF
feter, Aqw, FD i %A wig
N ad QA § 1 g IO FY @ q_A
Affom & mwEiew AW wEgd §
grfer & srgaw Fuz 6y §, e
# sygeay SR TN ¥, ST TS
da1 g ot § 1 R ToRd # S
@S W, A 7 T oWl wiw
TTAT AT | AGT 9T AT GATT AT )
AT qIENT At S q747 @ A
LR CAR

goefizne oifert Xegqew & awefy
7w & o wgt faver wwTn AT A
e afeere Jge qar wredE Jge DAY
Y wory v oty figar av ) Afes wa
awy o1 17 & woeet Y A
fipar oy Wi L@ IR A SqEENT FY a0
i gu w9 I Y ITgFT el 9T &
earfad ¥ | '

# gk qoearht wrel ¥ s fw
T YT wWwET BT W AW TN
o1 | wgE T IGW Ty o o
2| afrg agh o< saraT § SaTET ey
R 1Y | F I A e § e
e & MY (T s ) o T
I SUTET & g wgfew & oA
WA R e e qar
Tt & 1 ¥ ot SR A Wy
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W § wEfas qrE @ Gar @ W,
+HeT 59 ) TR $ w@wF I
® pavE wor Mg fvoag S
wfm R A e A % g
TR § INN eqfrr w1 Y W
v IET ¥ WA 9 &, e e §
IR AT IA Y iy Wy mfe d aw
JTFA |

o o S A A T € AT
o Qe few a1, 3T § wew g
oY weT a =fEd

oft <fr T 9z g F AR § !
agt W wAr w7 qgy wAw wH
tat

st e e w § F Qgwew
wigw § fr woe aveag AT dwe
qqr AT F QAT F IJTHT FW
F ATE 719 T, AR AR, qoreqrr §
ZAB §T Ak HrEar g w1aw
L )

SHRI J. AHMED {(Dhubri) : Mr. Deputy
-Speaker, Sir, I thank you for giving me
an opportunity to speak on a subject which
covers the whole of India and which is the
most important’ subject. I do not I can
do justice to my country by speaking only
4 minutes on subject. So, I do not like to
discuss the industrial policy the Govern-
ment but I will just bring to the notice
of the hon. Minister the condition of
Assam regarding our industrial development
in the province.

Last year, I also mentioned that not
a single industry in  Assam was taken up
or any amount was sanctioned by this
Government. The hon. Minister who
comes from Assam knows the nook and
corner and the backwardness of the province
of Assam about its Industrial develop-
ment. I just requested him that we expected
many things from the hon. Minister who
comes from that province. He could not ine
clude anything last year for the province
of Assam. Bt this year, he was very kind
ghough to include something to which |
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want to draw his attention also that is the
Cement Corporation of India Ltd. has
taken in hand the work of preparation of
a detailed project report for a cement
factory at Bokajan in Assam.

This much is done and nothing else
has been included in the whole of this.
You know very well, Sir, that Assam is
very rich in respect of raw materials.
Lime stone is abundantly found in every
district, in every part of Assam. The
Minister knows himself that cement can be
produced in Assam and the whole of India
can be supplied from only Assam. So
much of raw material is there. So also,
in the case of newsprint ; Assam is full of
forests and full of bamboos; the whole
of Assam is full of these. I have seen
that all the raw materials go from Assam
to Titagarh Paper Mill, and the Minister
cannot take the initiative to start a paper
mill in Assam. So is the case with
regard to jute mill, Cotton mill and other
mills in Assam.

15 hrs.

MR. DEPUTY;SPEAKER : The Minis-
ter also comes from Assam. He knows.

SHRI RABI
allegation now.

RAY : That is the

SHRI J. AHMED : That is why I am
saying. He comes from Assam. - We are
proud of him. But he was not. born in
Assam ; I know that...

AN HON. MEMBER :
ministership.

Only for

SHRI J. AHMED :
belonged to Assam. [ know his father,
Col. Jalnur Ali. He was a man of Assam.
Therefore, the Assam people hope many
things. ' )

The condition of Assam is deteriorating
day by day. They must read the writing
on the wall. The people of Assam are
frustrated. They may go against the whole
of India also. They are not having
anything ... (Interruptions)

@iy @ @I faaw aTEd,
frgeam & farerrs Y |

His forefathers
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SHRI 1. AHMED :
last twenty years of rule, they have
not done anything to improve the
condition of Assam. The position of
Assam is very difficult and .precarious.
You know the position of Assam. It has
a bottleneck. No private industrialist is
going to Assam ; they are not taking any
risk. After the Gauhati riots, nobody will
g0, no private industrialist will go there.
Therefore, 1 say, Sir, no private entre-
preneur is going there...

During the

MR. DEPUTY-SPEAKER : Now the
hon. Member will have to conclude.

. SHRI J. AHMED :
1 shall have to conclude.

When you order,

MR.: DEPUFY-SPEAKER : 1
sorry, I am helpless.

am’

SHRIJ. AHMED : I know. I will
request -the hon. Minister to try to -start
some factories in public sector immediately.
Let him speak this out. Otherwise, I do
not- know which way the fate of Assam.
will go.

ot T AETA (FATTI): IATSAA
wgea, & wraw a1 wrard g fF wmad
HEd & W 99 faAqrd N @ A
# T@T #7939} faar 0 g @ A sy
9t fF & o faudf o= o ao fErd
1 g, T TIFEeRAY. @ BF g A
Ao af faer ) @ oanT gR o AT
I AT & —

TR gat T § dar I wefew §,
gt @t AT F A aER § qar A
ar-df ®fge fF § agi 99 ¥ a1 A=<
§, o awER QT e A o
forarer 3—
JAA-IAN g WA, SAAT WAL T 3,
7 A8 Ad, 7 q9 R, T AGLF AW
wfrr s W BE FO TG
MY yfr g aga v whng &
T S a1 @ T e ¢
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¥ IUCRT ¥ W § ) SAY WY
TR AW FT gEY IIT NI &, TG TR
7 50T N owEern g, wiwfaw e
At ghrend & ¥ @T agi | AEE |
A%t Afeat g 0 F Jwa &, A
FHR ST agT 9% 9€ gU § wR fRaY
arefaara agi o< fgft gf & 1 afsw ow
I fram grdt &, T @ gvSETT
F R §, van foar d—

In spite of many natural advantages,
the State did not advance industrially.

JAX MW AN I gea g fF ey
waTT A ek Rw & &, @i F a9-
a? foorer Jar T AfE H RE W
F FATET A9 48 30 fF g@aed § I}
I F gAY SqTET WEAR §, AfFT 99T
RT A 7 73 g § Fag g
Wt goeEiaw  QRAIGHE TG gHT & | W19
gR 99T W A g AR, g F
gt fasii 1 Afar—maa @ fra §
foram g —

Most of the Districts in the Eastern

U.P. and Bundelkhand region are
untoched by industrial development.

et off fax # gErw frem gea
qx 2, frad smardy 14 @@ @ W) AT
F= ¥ A & e oag o sfefee fefewe
&\ e fefigae & wraw ag & e e
gqaT AT 9T AEY FI & oY IFE A
FE@ FT QU FIAF | TEH( A a7
2 fF gAR 78T ¥ gEIRI AEH! HATAR
faeeft, vag, FAPAN, FAI A HqEET
arifae sa & g 9 gu &, #ifs
qgi T IR AR H
T

qIORT WETAE g R e @
e F A AW ga g, saH Eif
gfrze dFdw gFe ¥ svsT W g
g, 9A grerg &y v ) sud e d
fF gT709ge ¥ 2, garyg & 2, afwar §
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19R SR # “qqre’—gT A
FE Mt NE el e T gl
A g oF AT Srg §, Foaar mra
14 919 ¥ FA7 2, AfFT 781 WA N
Gagergw faw @ yRfaw ok
FE WA GEUGT § | T AT FI
X TF IH AT AR ¥ qorery far
a1 f§ agi X uF 9T sfT w1 F1e-
qET T A | W Sad 5= F6T
g FTLATAT QAT 74T 4T, AT 7 oIy
smefiral #t 9 wenfasr fawa), afea
ar 39 T g

Ife TH aga #7 qwy faan &, a5
& agd oY FgAT ATEAT 9T, JGF TA
qifaedt 1 aTw A@r §, Fgr v I
a §, zafrg & &t oft ¥ 9@ 4
AT FE AT 6 AR WA FT, GE FT
gt frel 1 sarT S AR | R Y
FUEENIS saIHe Y |

SHRI UMANATH (Pudukkottai) : Mr.
Deputy Speaker, Sir, after the report of
the Vivian Bose Commission, with great
pomp and tom tom, Mr. T. T. Krishnama-
chari, brought forward the Company Law
Amendment Bill and got it passed into an
Act and said that hereafter with this Bill
having been passed here, these various
tendencies, monopolies and malpractices
wiil be curbed. Let us see what has hap-
pened after that Act has come into force.
Take the question of Bennett Coleman
and Company. The Government applied
to the Tribunal for the removal of the
Directors and pending the disposal of the
petition the tribunal appoint a chairman
with Veto power. That veto power was
given to the Chairman so that the Jain
directors who are still in the majority will
not misuse their majority again and conti-
nue all sort of bogus things. What is
the position today ? The position today
is this. Even while the petition for the
removal of these directors is pending before
the Tribunal, the Chairman has gone in
collusion with the Jain Directors. That is
the position. They removed the earlier
Chairman and put this new Chairman,
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[Sbri Umanath]
The new Chairman has also joined in
collusion with other Jain directors on the
Board. 1 will give one instance. About
4 or 5 employees were victimised b
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Deputy CCI, Delhi as having recommended
granting them certain import licences and
those documents were passed on to the
JCCI, Bombay who was deceived on the

they were giving evidence before the Tribu-
nal and the Government. As soon as Mr.
Kunte became the new Chairman this is
what has happened. As soon as he be-
came Chairman they wanted to take up a
resolntion for appealing against the dedsion
of the Tribunal which did not allow this
Board to suspend them. At that time the
Chairman opposed the resolution but now
the latest position is that whena the Jaia
director -moved a resolution about these
employees, and they wanted to dismiss
those employees as a measure of victimisa-
tion, the new director has voted for the
resolution and the resolution is passed.

What has happened to the new
Chairman ? He opposed earlier on
the ground that they have not been

given opportunities but again he has voted
for the resolution. That is why I say Sir,
the new Chairmaan is kept in collusion with
the Jain directors there.

Already certain charges against the
Chairman have been raised on the floor of
the House about his having taken about
Rs. 2 lakhs as donations from the company
for his election cxp which is denied
on the floor of the House. But the Miais-
ter assured this House that he will enguire
into this allegation. I want to know from
the Minister whether such enquiry has been
conducted and what the conclusions are.
These malpractices are continuing. Earlier
they refused to pass the TA and DA bills
of the new Chairman for his tour other
than for the purposes of the company. But
now 1 understand that the Jain directors
are passing the bills for TA and DA which
they refused earlier. I demand of this
Government  that this Government
must file a petition before the Tribumal for
the removal of the present Chairman aiso.
This is what has happened. This is how
the Act is being implemented in practice.
This is the first point.

Now, Sir, I would like to go to the
second point. This is a most norrible
thing, namely, the case of Fedko in
Bombay. Fedko are the allied concern of
Mafatlal group. They forged certain docu-
ments, they forged the signature of the

basis of the forged signature of the Deputy
CCi, and certain import licenses were
granted. They were caught at the instance
of the CBI investigations. Thoy were
caught ; they were prosecuted and after
prosecution they were convicted by the
high court. They were found to have
entered into a conspiracy to cheat the
JCCI, Bombay, and this was proved. They
went on appeal to the Supreme court and
the supreme court also upheld the convic-
tion, and said, they must immediately sus-
render the bail and undergo the sentence.
What has happened ? For 36 days after the
Supreme Court directed that they must
surrender bail, they were moving about in
Bombay in posh cars and {uxurious cars
without being arrested. For 36 days the writ
of the supreme court does not move beyond
its precincts. This is the case of big business-
men being convicted. For 36 days they
were not doing aaything. As soon as

they were arrested what happened ? Four
people were arrested ; on the same
day all the four people were released.

It is said that they were released on
grounds of health. It is very strange, all
the four big businessmen falling ill on the
same day, simultaneously, and then being
released simultaneously.

I want to raise a question of propriety
here. I want to know from the Central
Government also what they have done in
this matter. The question of propriety is
this. After the topmost court in this land
has upheld the sentence and after about
Rs. 4 lakhs have been spent by Govern-
ment by way of lawyer-fees alone for their
prosecution and conviction, they are today
free without undergoing the sentence.
What is the propriety in this ? What did
the Central Government do about this ?

The second question that { would like
to ask is this. The prosecution was at the
instance of the Central Government. So
also, they were convicted under a Central
Act. But the State Government releases
them and nullifies the decision of the
Supreme Court. What is the propriety
involved in this ? 1 would like to kmow
whether the Mabarashtra  Government
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applied for dny concurrence from the
Centre when they decided to release them
and nullify the decision of the Supreme
Court by misusing their powers. Did they
ask for concurreace from the Central
Government, especially sinse those persons
had been convicted under the Central Act,
and they had been prosecuted at the in-
stanée of the Centre? This is what I
would like to know from the hon. Minis-
ter. But I shall give you the secret of how
it happened. Those 36 days are relevant
for this purpose. For those 36 days they
were not taken into jail. They refused to
submit themselves to the orders of the
Supreme Court. For 36 days they were
having some conspiracy to get out of the
entire thing. They approached the Maha-
rashtra Chief Minister. Through whom
did they approach ? They approached him
through Shri. A. K. Sen who is also a
lawyer appearing to defend the company’s
fraud and to defend the company’s misappro-
priation. Shri A. K. Sen and one Com-
mander Ghate who is an employee of the
Mafatlal Group, these two people ap-
proached the Chief Minister and a deal
was struck by which they were arrested and
released on the same day. You will be
surprised to know who this Commander
Ghdte is, who is aa employee of the
Mafatlal Group, who has such powers over
ttie Chief Minister. Commander Ghats is
no other person than the brother-in-law
of Shri V. P. Naik, the Chief Ministet of
Maharashtra. This is how things are
Happening here. This i3 how ail these
fHifigs have happened.

1 would like to know what the Central
Government did in this matter. When
persons have been convicted by the
Supreme Court itself, and the conviction
has been upheld by the Supreme Court and
yet they go scot-free without undergoing
even one days’ sentence in a jail, I demand
that the Central Governtiient must institute
an inquity. The State Governmient ey have
their own lame excuses. But a thorough
inguiry must be conducted as to how it
happened, especialiy when on the floor of
the House I have pointed out how the
deal was struck and how the thibgs have
happened.

In conolusien, I would like to say
sothething about the provision in the Act

B.C. (Min.of VAISARHA S, 1890 (SAKA) Ind. Dev. & Comp. Affairs) 3085

that employees who give evidence against
these companies will be protected. Prime
Minister Jawaharlal Nehru gave in person
an assurance to these employees of the
Bennet Colemans that he would see to it
that they were not victimised. Relying
upen Prime Minister Jawaharlal Nehru's
assurance, they gave evidence, and after
the evidence was given, which was very
valuable, some of them must have been
on the new board actually. But where
are these employees now ? They are on
the streets now ; because they gave evi-
dence against the company, they are in
the streets now. When I had asked a
question of the hon. Minister here what
action had been taken to protect them,
the hon. Minister said that one of the
employees, one Mrs. Rama Jain had filed
a false complaint and therefore, she was
proceeded against in the court. The court
acquitted that employee. Should the
Central Government not immediately inter-
vene and see that she was protected at
least after the court’s order ? But the
reply given is that the Maharashtra Govern-
ment and not Jain has gone in appeal to see
that that person is convicted again, and the
Central Goverament are keeping quiet.
Why should they not tell the Maharashtra
Government that this employee is innocent
and they should not proceed with the
appeal ? But the Central Government
have not said so.

‘Fhat is why I say that in these matters
of protecting these monopoly groups and
all sorts of offences and atrocities com-
mitted by these groups, this Gov
also have got their own part and share.

TENNETI
Not

SHRI
(Visakbapatnam) :
but a major part.

VISWANATHAM
merely a part,

MR. DEPUTY-SPEAKER :
Minister.
ot 50 7y wAi (gHIgR) : SuTeger
Ay, =t Fifew ST A & faee %
g g s

The hon.

MR. DBPUTY-SPEAKER : 1 cannot
appertion time like this if the Minister is
surrendering some time of his. The time
is at the disposal of the House, not of the
Minister.
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THE MINISTER OF INDUSTRIAL
DEVELOPMENT  AND COMPANY
AFFAIRS (SHRI F. A, AHMED) : 1 am
grateful to hon. Members for the various
views expressed in such a short time. 1
am also in agreement with them that for
discussion of such an important matter,
there should have been only two hours,
40 minutes of which I am taking for
replying. 1 think it is neither fair to my
Ministry nor fair to me nor to the subject
we are discussing here.

SHRI M. N. REDDY (Nizamabad) :
Nor to the members.

SHRI F. A. AHMED : The House
may remember that we took nearly 6-7
hours to discuss only the Hazari Report.

15 22 hrs.
{Shri Manoharan in the Chair]

On the other hand, such a Ministry
which has to deal not only with the public
sector but is also intimately connected ‘with
the private sector, is given only two hours.
1 hope in future it will be possible for us
to. have more time for discussion on the
subjects or of the various departments over
which I have the honour to preside. I
would particularly like sufficient time to
be given to hon. Members for expressing
their opinions and also for giving me an
opportunity of ciarifying a large number
of things connected with public industries.
I hope if not during the budget session,
on some other occasion sometime is fixed
up for a discussion that will be helpful to
me and also will be in the interest of the
country at large.

1 would first of ali deal with the
general aspect of the question posed here.
Some hon. Members have expressed con-
cerned over the decline in the rate of
industrial growth. That is certainly a
matter with which all of us are concerned
and should be concerned. But I would
like to consider this matter along with the
hon. members. This is a subject on which
there should be a qational approach, in
which there should be such an atmosphere
—political atmosphere—which should be
able to help industrial growth in our
country. Apart from these things, it is
also necessary that the labour situation,
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which has been a source of great anxiety
to all of us, should also be such as can
help in production and productivity in the
various industries in the country.

But more than that, I would like hon.
Members to remember that today when
there is fast development of science and
technology, unless and until we keep pace
with that trend, it will not be possible for
us to make any head way so far as indus-
trial development is concerned ; because
the purpose of industrial development in
our country is two fold, one to provide
for the establishment of industries for pro-
duction of goods for consumption in the
country which we have been accustomed
to import and the other to manufacture in
our country products which we should be
able to export for earning foreign exchange.
This can only be done when we can com-
pete in the international market both in
quality and in price.

15.24 hrs.
[Mr. Deputy-Speaker in the Chair]

So my suggestions to the House are
these, that apart from the political atmos-
phere, apart from the national view which
we have to take with regard to these
matters, we must also find out what other
countries are doing in this regard. I would
like to point out the two instances which
we have before us. One is of the socialist
countries and the other is of the other
developed countries. We have been
accustomed to borrow technical know-how
and technology from outside under various
collaboration schemes, both under the
private sector and the public sector. What
has been disturbing me during the past
few months is that we have not taken
advantage of this colloboration of technical
know-how which we have been receiving
from a large number of countries.

So far as the socialist economy is
concerned, they have depended mostly on
their own research work, but there are
other developed countries, even countries
like the USA and Japan, who borrow to
a large extent technology from outside but
they back up that borrowed knowledge by
further development in their own countries.
But what has been the case so far as our
country is concerned ? 1 am very sorry
to point out that during these few months
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I have had the honour of "looking into
those things, I find that in more than 30 to
35 per cent of the cases where the foreign
collaboration has existed so far as the
technical know-how is concerned, even now
applications are received by us for the
- purpose of extending the period of colla-
boration. That only indicates that there
is plenty of room, both for the Govern-
ment and the private sector, for the pur-
pose of spending or investing money in
research which can help us in developing
our technical know how and in bringing
down the cost of production and in making
various other improvements. 1 was just
trying to compare the figures of the
amount which is invested by various
countries and by us on research and im-
provement of technology. I find that so
far as our country is concerned, it is less
than 0.5 per cent of the total production
of bur country, and in a country like Japan,
it is 2.3 percent. Perhaps in the United States
it is much more and so on and so forth.
Therefore, if we have to compete in the
international market for the purpose of
increasing the demand in our own country,
we have to consider these various aspects,
and see how these things can be improved
upon. This is one aspect in which I
would like hon. Members also to give
their suggestions and see how we can im-
prove it. Now we are going to have the
fourth Five Year Plan and are going to
have a new look. My suggestion is that
1 would like to have the support of the
hon. Members, that at least so far as the
industrial development is concerned, we
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give us goods at a cheaper cost and of a
better quality.

What we do not agree to is that there
are some people who do not confine their
activities to one or two industries, but who
want to extend it to all kinds of industries
all over the country. That has to be
resisted. Not only we should provide op-
portuzities to young entrepreneurs from
various parts of the country but we should
also tackle the unemployment gquestion.
Therefore, I would ask hon. members not
to have a closed view on this subject. We
must try to reach a conclusion where we
can allow the existence of a big industry,
while at the same time not allowing one or
two people to monopolise all goods through-
out the country.

On the one side Mr. Somani suggested
that there is no case for manufacture of a
small car and those already in the industry
should be allowed to produce more cars.
On the other hand, there was a voice from
Jan Sangh that the kind of car being pro-
duced now is of worthless quality and soon
the country should be spared of having
these useless cars.

SHRI N. K. SOMANI: The two
statements are not contradictory.
SHRI RAJARAM : Itis not possible

to have a small car as long as Mr. Birla is
alive.

SHRI F. A. AHMED : This is exact-
ly what I was trying to point out and hon.
bers tried to contradict me.

must see that the Planning C ion is
giving more money for the purpose of.
investing and spending on research which
can only help in the improvement of the
existing position.

There also comes the question of bring-
ing down the cost of production as also
the improvement of quality. It is true
that this can only be done when a thing
is manufactured in a large scale. There-
fore, very rightly the point has been raised,
that the question of monopoly has to be
considered having regard to efficiency and
Jlow cost of production. Perhaps no one
in this House will grudge if a particular
industry has to be of a size which can be
developed in our country by one unit or by
two units and is of a big size which can

Now, because of these grievances from
the public and MPs, the Pande Committee
was set up. They .submitted a useful re-
port which is already before the House.
I am sure hon. members must have read it.
We have practically implemented all those
recommendations. I hope as the imple-
mentation proceeds, the quality of the car
also may improve.

SHRI M. N. REDDY : By what date
the quality car would emerge as a result of

_this implementation ?

SHRI F. A. AHMED : It is a relevant
question. We have already issued instruc-
tions to them. We shall see that soon
every recommendation is implemented and
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(Shri F. A. Ahmed)

the manufactured car is supervised before it
is given to the consumer. But we have to
consider the question of manufacturing cars
In a big way, because the demand is such
thaf it cannot be met by the 8 units already
in the field. For that, we have had a large
number of proposals which are being exa-
mined. These have been sent to the Plan-
ning Commission.

SHRI PILOO MODY (Gedhra) : These
are new proposals ?

SHRIF. A. AHMED : No, they are
old proposals. As soom as Mr. Venkata-
raman who is a broad comes back, I shall
have an opportunity ef discussing this with
him.

) SHRI TENNETI VISWANATHAM :
How many proposals are there ?

SHRI F. A. AHMED :
18.

About 17 or

SHRI PILOO MODY : From existing
manufacturers er for mew cars ?

MR. DEPUTY-SPEAKER : It would
not be of any use to you.
SHRI PILOO MODY : Why do you

think, Sir, that I am against this manu-
factare ?

MR. DEPUTY-SPEAKER : I only
said that it would not be of any use to
Yo

SHRI1 LOBO PRABHU (Udipi) : Sir,
1 rise on a point of clarification. You are
mentioning abiout 4 small car not suitable
for iy hon. friend. Apart from fhdt ob-
jection, the new car has to establish ¢hax it
is superior in some reSpects fo eXistfing
models for us to have another plant because
tire overNeads of a new plant will be added
while extension of existing plants would be
cheaper. Therefore, when you are' sugigest-
ing this to the country you have to ask the
Manning Commission td explain what new
features this car has and which the existing
cars dc not possess for us to go in for a
“fourtty plam.
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SHRI RAJARAM : You can natio-
malise all these three plants and have a good
public sector undertaking. I am accepting
Shri Lebo Prabhu’s suggestion.

SHRI LOBO PRABHU :
friend is so emamoured ... ...

If my hon.

SHRI RAJARAM :
car in the public seator.

I want a good

SHRI LOBO PRABHU : If he is so
emameured of a good car, of a public sector
car, I would like him to buy one of the
cyeles mads by the Mysore Government
which costs Rs. 16,000 without saddle.
This #s the experience of public sector
undertakings in respect of vehictes.

SHRI CHENGALRAYA NAIDU
(Chittoor) : They are only reconditioning
cats in the present fagtories. They are not
mdnufactaring new cars. They are only
supplying re-cenditioned cars.

SHRI F. A. AHMED : Out of these
various suggestions which we have received
some of them which we found suitable
have been forwarded to the Planming Cori-
mission. Certainly the suggestion given by
thie hon. Member will be kept in view when
we take our decision.

1 was really amazed when Shri Somani
mentioned that we will require about Rs. 32
crores to Rs. 33 croves foreign exchamge
for the purpose of setting up a unit to
manofecture a small car of Rs. 5000 and
adeve. 1 would not like to give the House
all thé details buf ¥ knew that at least two
of the proposals, one from Renautts amd
the other from Myvsore State, gave a much
snmaller amount of investment tham what
has bees indicated by the hon. Member.

SHRI CHENGALKAYA NAIDU :
WRat about Andhra’s propvsal ? What
abtout Pamde Conmtittee’s recommendation
t6 Have it in Flyderabad ?

MR. DEPUTY-SPEAKER : Now
every Stdte would make a claim. We have
very limited time and I would [ike the
Minister to continue without any interrup-
tions.
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SHRI F. A. AHMED : Now, S8ir, I
would go to amother importaat guestion
which is also a part and parcel of our
industrial policy, and that is about regional
imbalance. Many hoa. Members, even a
Member from my own State, raised the
question about discontent in various sector
and said that there has been no eguitable
distribution of industries in a large number
of areas. Though by pointing out to the
House that I was not born in Assam perhaps
he was trying to disown me, he cannot dis-
own me because my roots are there and
very deep roots too. May I point out,
Sir, that it is our effort to see that so far as
all the regions are concerned they should
have proper treatment from the Central
Government.

But I would like hon. Members to re-
member that it depends not only on the
effort of the Central Government but it also
depends on the efforts of the State Govern-
ment concerned and it also depends on the
effort made by the private sector. I will
give a very small example.

SHRI J. AHMED : In Assam no pri-
vate person is going now to set up industr-
ies. After the Gauhati riots Assam’s posi-
tion has totally changed. ’

SHRI F. A. AHMED : For that the
Central Government cannot be blamed.

1 was going to point out that the pros-
perity of the people and raising the
per Capita income through industry does
not depend so much on the establishment of
a big industry as on the establishment of a
small-scale icdustry. I would just quote
the iomstance of the Punjab Government.
They are spending over a crore of rupees
for small-scale industries while the Raja-
sthan Government is spending about Rs. 6
lakhs or Rs. 7 lakhs only.

SHRI N. K. SOMANI: Pull them
up. Your own party is in power there.
SHRI F. A. AHMED : Here it is not
a question of pulling up; it is a question
of their giving priority, to what item and so
on and so fourth.

So, the question of development of
industries in a particular area will also de-
pend oa the investment which the State
Government is going to provide in that
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area and it will also depend on the facllities
available in that particular area, for instance
transport, power and other things. Aiso,
it will depend on the question of royalty
and sales tax on commodities which will
be manofactured there. All these things
have to be taken into consideration.

Take, for instance, cement. So far as
the manufacture of cement is concerned, it
is our policy that heoce forth we should
try to set up cement factories in areas
which are deficit, instead of cement being
taken from the south to the east or to the
west. Maharashtra is also deficit in cement
and the eastern region is also deficit in cement,
So, it is our desire that subject to the availa-
bility of raw material and other facilities we
must give preference to areas which are
deficit in the matter of cement and so on.

Sirailarly, we shall try to see to what
extent other industries also can be given to
areas which bave been clamouring for them
and which have been neglected in the past.
1 hope, the Planning Commission willi bear
this fact in mind and will provide suflicient
funds under the Central sector where an
effort can be made for the purpose of re-
moving- these imbalances.

SHRI N. K. SOMANI :
on population basis.

They do it

SHRI F. A. AHMED : There I do not
agree, namely, that only population is the
criterion. We have to take many other
factors also into consideration.

It was brought out by some hon. Mem-
ber and particular reference was made to
nuts and boits that nuts and bolts of all
types including screws, which are being
produced here, are also being imported. I
may inform the House that that is not cor-
rect because all imports of such types of
nuts and bolts have been banned ; only
some special types required by the actual
users are allowed if they are not made in
the conntry. Some screws or high tensile
bolts required by some industry, like the
aireraft industry, typewriter industry, when
required in very small quantities are allow-
ed to be imported because they are not
made in the country.

SHRI N. K. SOMANI ;  Wire ropeg.
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SHRI F. A. AHMED : It is unecono-
mical to produce these and the imports of
these things are very negligible. Prices of
standard steel nuts and bolts produced in
the country are very competitive. There-
fore, I would like to assure the House that
where it has been possible for us to manu-
facture things in our own country (Shri N.K-
Somani : Everything is possible in the
country.) and where it is being produced,
we see to it that imports are not being
allowed. If hon. Members have knowledge
of any particular item that is still being
imported though it is being manufactured,
they have only to let me know and we
.shall see how we can tighten the belt.

The question has also been raised
regarding the manufacture of wagons. So
far as we are concerned, we are aware that
we have the capacity of manufacturing
nearly 30,000 wagons in our country in
terms of 4 wheelers, inciuding export orders
of nearly 3,000 wagons. Taking the per-
formance of the industry during the last
two years, the orders which are already
with them will keep them busy. The hon.
Members will also be pleased to know that
recently a Protocol has been signed with
the Soviet Union for manufacture and
supply of substantial number of wagons
from India to that country. It is expect-
ed that, starting with the supply of 2,000
wagons next year, we should be able to
raise it progressively to 10,000 wagons a
year during the next years. A suitable
organisation to prepare for production of
the wagons needed for export to the Soviet
Union has already been set up.

SHRI M. N. REDDY : Is it linked
with the supply of any civil aircraft by the
Russians ?

DR. RANEN SEN: If the wagon
building firms are getting orders, why are
these firms still closed and locked out ?
How do you explain this phenomenon ?

SHRI F. A. AHMED : 1 do not know.
Actually, some of these people met me and
said that, because of labour trouble, they
are locking them out. It is no use blam-
ing one side, finding fault with one side.
We have to create a political atmosphere ;
we have to consider this problem from
national point of view. Then only, the
jndustry can pick up. N )
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SHRI M. N. REDDY : Is the supply
of wagons linked with the supply of civil
aircraft by USSR ?

SHRI F. A. AHMED :
am concerned. I do not think it is linked
with anything. I know that so many
orders have been placed. But, naturally,
any country would like that there should
be a balance of trade, if not in one or two
years, in three to four years to come and,
I think, we cannot raise any objection to
that.

So far as I

SHRI UMANATH : How can a wagon
be linked with an aircraft ?

SHRI F. A. AHMED : Then, some
Members raised the question about the

spare tyres not being supplied with the
scooters. I admit that this was so. This
wis because of the shortage of tyres. As

the hon. Members ar¢ aware, one of the
factories was closed for a large number of
months and only recently it has opened.
When we found that there was scarcity
of tyres, we allowed the import of tyres
also. We are insisting on the manufac-
turers that, when they supply scooters, they
should also supply the spare tyre also. My
information is that recently, they have
started out doing it. [ hope, in future, there
will be no complaint because the manu-
facturers have also undertaken to produce
tyres in sufficient number of quantity
required in our country.

SHRI N. N. PATEL (Bulsar) : Not
only the scooter tyres. The tyres for cars
and tractors also are not available. The

eoplé have to pay a very high price. What
are you going to do about that ?

SHRI F. A. AHMED : That is also
true. The Firestone Co. in Bombay was
closed for nearly 7 or 8 months and only
recently it has opened. On account of
that, the whole thing was out of gear.
With the result that we had to decide the
question of importing tyres from outside
for about there months. I hope, in the
near future, when all the Companies have
also agreed...

SHRI LOBO PRABHU : May I point
out to you that far from importing tyres
outside, at this moment, we are exporting
tyres outside. Not only that, We arq
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giving an incentive for exporting tyres out-
side. I would like to raise a simple ques-
tion : Have you represented to your
colleague in the Commerce Ministry that
the export of tyres for scooters should be
stopped till our production becomes
normal ?

SHRI F. A. AHMED : That matter
will be taken up by me ; we will discuss
and see. But we are also anxious to earn
foreign exchange by sending out these tyres.
Anyhow, I have had a recent look at these
matters and I can assure the House that,
in the coming year, it will be possible for
us to manufacture tyres in sufficient quan-
tities.

There was also some objection regard-
ing the imports of raw materials so far as
small scale industries are concerned. I
may inform the House that the total
value of import licences given to the
small scale units during the years 1966-
67 and 1967-68 upto 24-2-1968 was of the

order of Rs. 749 crores and Rs. 40.85
crores, respectively. These figure will
indicate...

SHRI P. K. GHOSH ; I wanted to

know percentage.

SHRI F. A. AHMED : The percentage
is also much higher than before. Pro-
gressively we are giving much more.

So far as indigenous raw material is
concerned, most of the indigenous raw
materials have been decontrolled since
1966-67. At present the allocatian is made
only in respect of certain raw materials
E.C. Grade Aluminium, Nickel, Electro-
lytic Zinc and Antimony. During the year
1967-68, the following materials were dis-
tributed to the various States : electrolytic
zinc 423 M.T. ; Nickel 40 M.T.; Antimony
90 M.T. ; and E.C. Grade Aluminium 6,800
M.T. Brass tubes, copper and so on have
also been given. We have given all these
things.

Therefore, the hon. members may
please realise that we attach a good deal
of importance so far as small scale indus-
tries are concerned. The hon. members
who had the opportunity of seeing the
exhibition of small scale industries must
have come back satisfied with the variety

of 80043 and the good qualjty of goods
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which are now being manufactured by the
small scale industries. May I point out
that perhaps in no other developing
country this has so much succeeded as in
our country...(Interruptions). Here nearly
35 per cent of the industrial production is
under small scale industries and nearly 30
per cent of the people employed in indus-
tries are under the small scale industries.

I personally feel that one of the ways
of solving the unemployment problem,
particularly of the young engineers and
diploma-holders, is to provide training for
the purpose of undertaking small scale
industries, and, I think, that will help in
the solution of the unemployment problem
and it will also help in the development of
small scale industries and dispersal of the
industries all over the country, and this
will, to a great extent, remove the regional
imbalances.

SHRI P. K. GHOSH: What steps
are being taken to encourage the small
scale industries ? What about providing
finance ? You should provide adequate
finance.

SHRI F. A. AHMED : So far as the
steps are concerned, a large number of
items are being exclusively reserved for the
purpose of small scale industries. Then
also, I think, preferential treatment is given
so far as the purchase of the commodi-
ties produced by them is concerned. Also
arrangement is being made to provide
credit facilities on better terms than what
they have been getting in the past.

SHRI N. K. SOMANI : What about
the paper industry ?
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Now with regard to paper industry,
1 may take the House into confidencs that
1 petsonally feel that it is necessary for us
to have a look into the difficulties of the
paper industry because I find that even
after the paper industry was delicénsed,
néw people are not coming forward.

SHRI N. K. SOMANI: They won’t.

SHRI F. A. AHMED : The matter is
being examined by us and I hope it will
be possible for us to take an éarly decision
in the matter.

SHRI N. K. SOMANI: You have
been saying that for a long time both in
the House and outside.

SHRI RAJARAM : What about indus-

trial development in Tamil Nad? I am
interested in that.
SHRI F. A. AHMED : Some ques-

tions were raised with régard to power
tillers and tractors. I would like to inform
the House that we have éxempted these
two from the licencing provisions of thé
Industries Act to encourage establishihent
of more units for the purpose of producihg
these varieties of ttactors. 1 hopé they
will now come forward and take up this
scheme. The likely places wheré this
can be taken up are Punjab, U.P. as also
Madras and my Hhon. friend from Madras
was asking ‘Why don't you give sorhe-
thing to us? Now this industry is
delicenced and it is a useful indusiry not
only for one part of the country but for
the entire country and let him take this
offer so that some people start fnattufac-
turinig these varieties of tractors and power
tillers in every part of the country.

SHRI M. N. REDDY : Any tix con-
cession given for the power tiller industry ?

SHRI F, A. AHMED : So far as this
question is concerned, I think the best
person to give # reply is the Fipancy
Minister,

SHRI SEZHIYAN (Kumbakonam) :
The Deputy Prime Minister.

MR. DEPUTY-SPEAKER : The hon.
Minister’s time is up. I am helpless, be-
cause the Speaker has announced that we
will put the demands to the vote and finish
this Ministry by 4 p.m.

SHRI F. A. AHMED : If that is
your direction, then [ hope next time when
we get an  opportunity of discussing this
matter, we shall have more timé so that it
may be possible for me to know the views
of the hon. Members and also I may place
before them a complete picture about the
activities of this Ministry. With these few
words, I conclude.

MR. DEPUTY-SPEAKER : I will now
put all the cut motions to the vote of the
House.

All the cut motions were put and negatived.

MR. DEPUTY-SPEAKER :
question is :

Now the

“That the respective sums not éxceed-
ing the amounts shown in the fourth
column of the order paper, be granted
to the President, 1o complete the stiths
necessary to defrary the charges that
will come in course of payment during
the year ending the 31st day of March,
1969, in tespect of the heads of demands
entered in the second column thereof
against Demands Nos. 53 to 56 and 119
relating to the Ministry of Industrial
Develop t and Compay Affairs.”

The motion was adopted.

16 brs,
Department of Socidl Welfare

MR. DEPUTY-SPEAKER : The House
will now take up discussion and voting on
Demand Nos. 97 and 98 relating to the
Department of Social Welfare.

Hon. Members presont in the House
who are desirous of moving their cut
motions may send slips to the Table with-
in 15 minutes indicating the serial numbers
of the cut motions they would like tq
meve.

We have got just exactly thrés hours,



